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achieve the objectives. The structure of the Planning Commission, its composition, the way it 

works, all these need a careful examination. Otherwise, we will continue to remain at 128, may 

even go to 130 rank a further. 

Minimum Support Price For Paddy 

SHRl SU. THIRUNAVUK.KARASAR (Madhya Pradesh): Sir, the majority of the country's 

population depends on agriculture. But the agriculture sector contributes only about 18 per 

cent of the total gross domestic product, with more than 60 per cent population dependence, 

resulting in lower per capita income in the farm sector. Consequently, there is a large disparity 

between the per capita income in the farm sector and the non-farm sector and the cost of the 

essential inputs, such as seeds, fertilizer, electricity, manure, pesticides, labour and farm 

equipments such as tractors, pump sets, harvesting machines etc. increased tremendously 

which put the farmers into hardships and debt. In the past 6 years, nearly 2 lac farmers have 

committed suicides. Because of the heavy loss incurred in paddy production, most of the 

paddy producers are losing interest in farming. Out of the total Indian farmers, 70 per cent are 

paddy producers. The total production of paddy has been considerably reduced. Now, the 

Central Government is paying more price to the farmers abroad for importing wheat. The stage 

may come when the Government of India may be compelled to import rice also. The farmers 

are agitating in all the paddy-growing States every day. Most of the Chief Ministers from various 

States have requested the Central Government to increase the minimum support price of paddy. I 

request the Central Government to fix the minimum support price of paddy on par with wheat at 

Rs. 1000 per quintal immediately and orders should be passed as early as possible. 

GOVERNMENT BILLS The Payment of Bonus 

(Amendment) Bill, 2007 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): Sir, on 

behalf of Shri Oscar Femandes, I beg to move: 

That the Bill to amend the Payment of Bonus Act, 1965, as passed by Lok Sabha, be 

taken into consideration. 

The question was proposed. 
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I support the views expressed by the 
hon. Member. 

MR. DEPUTY CHAIRMAN: Why are you supporting him? Okay, Shri Chandran Pillai. 

SHRI K. CHANDRAN PILLAI (Kerala): Mr. Deputy, Chairman, Sir, I thank you for 

having permitted me to participate in this important piece of legislation. First of all, I want 

to make an observation that the hon. Minister was not able to make any comment upon 

the Bill, which was initiated today. Maybe, it is an accident, but if it was there, then, it 

would be better to participate in. 
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MR. DEPUTY CHAIRMAN: In the reply, he will cover it. 

SHRI K. CHANDRAN PILLAI: Sir, first of all, I support the views made by Shri Sanjeeva 

Reddy, the President of the INTUC, here. That speech, actually, reflected the right as well 

as the aspirations of the working class in this country in relation to the bonus issue. Two 

major amendments have been suggested. One is in sub-clause 2 of clause 13-and the 

other is in clause 12. I, actually, am inviting the attention of the hon. ;Minister on the issue of 

raising the limit from Rs.3,000/- to Rs.10,000/-. It is a welcome step  and we appreciate it. 

But, at the same time, all the trade unions in the country for long have, actually, been 

demanding certain major amendments in the Bonus Act, 1965. Now it is limited to two 

points only. There again, certain major lapses %re there which do not consider the right of 

the workers in the question of bonus, according to me. At the outset, I want to say that really 

a comprehensive amendment to the Bonus Act is the need, and the brought-in amendments 

are welcome. The question is, whether the UPA Government, with a political determination, 

accepts the right of the bonus which is, actually, envisaged in the Bonus Act, or not. That is 

the question. While going through the deliberations of the Bonus Commission of 1961,1 find 

that the perception or the consensus in that Bonus Commission's deliberations was that in 

every company, in every industrial enterprise, as a deferred wage, bonus should be 

extended to workers. Now, we are referring to it, it is not available. It is not treated as a 

deferred wage. Finally, it is coming as a charity from the Government or from the industry-

runners. I do not accept this very perception. This is to be treated as a deferred wage. If 

that is the case, while raising it to Rs.10,000/-1 ask the hon. Minister what is the sanctity of 

this Rs.10,000/-.? How did you people arrive at this figure? One month's salary, whatsoever 

be the amount, has to be considered for the purpose of deciding the minimum. With what 

right, you have come to this limit of Rs.10,000/-. I am making a strong objection to deriving 

the figure of Rs.10,000/- on a suo motu basis. Number two, the limit of Rs.2,500/- has now 

been raised to Rs.3,500/-. It is good, but, at the same time, the point is, if the minimum is 

the eligibility in a case, that worker should get one month's salary, whatsoever it may be. 

According to my point, all the workers, or, employees covered under the ID Act ought to be 

given bonus, irrespective of their salaries. If we bring in such an amendment, that will do 

good for the entire working class in the country, under the Bonus Act's purview. Now, this is 

going to do some good for a section of the working class only, and that, again, the lower 

strata. So, I suggest here to extend it to the entire workers covered by the ID Act, 

irrespective of their salary base, or emoluments.. 'Secondly, Sir, regarding this 

enhancement from Rs. 2500 to Rs. 3500, I suggest that it should be to the extent of one's 

monthly salary. 

Sir, I wish to bring another "point to the notice of the hon. Minister. The corporate 

houses are making huge profits; let It be SO. Why are we depriving the workers alone? 

When a company makes profits, naturally, there is a lot of surplus and that must be shared 

with the workers. But there is no provision in the amendments proposed to be brought in 

by the Minister to see to' it that, that is done. It is against the spirit of this whole concept. 

Then Sir, there is a cat) of 20 per cent; it is now applicable to production and productivity-

linked schemes too. It there-is a cap, it would only act as a disincentive to the process of 

production and productivity. Why are we keeping that cap? Let us remove it. If a company, 

because of its-technological prowess and competence and because of its industrial set-up, 

is able to come out with an increased productivity beyond the installed capacity, let it be so. 

Therefore, I would request for removal of the 20 per cent ceiling in cases where productivity-

linked bonus is provided. That has to be done. 
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Another point is that the workers in the Defence sector, the Central Government 

employees, and so on, are not going to get benefits according to this changed pattern. 

Actually, they are not governed by the Bonus Act; but, by convention, they have also been 

getting an equivalent amount. In that case, this change of Rs. 2500 to Rs. 3500 should also 

be applicable to them'. Proper measures should be initiated by the Ministry of Labour to 

see to it that it works in their favour. The same should be applicable to the railway workers 

also. This year also, the railway employees have been deprived of this benefit. Why? Is it 

a case of whims and fancies of the establishment? It should not be so. If a change is 

brought forward here, the common sense is that that should, naturally, be applicable to 

them also. That should be applicable to the Central Government employees, the Defence 

workers, the railway employees and even the port workers. It is in dispute now. As rightly 

mentioned by the President of the INTUC, Shri Sanjeeva Reddyji, closed tea-garden 

workers should also be taken care of in this regard. They are a weaker section. In a larger 

sense, I want the hon. Minister to consider as to how we can bring the unorganised workers 

into the ambit of this concept of bonus. They are supposed to be eligible for this. It is not a 

question of this amendment Bill; it is a limited one. But what I am trying to say is that they 

are contributing to the extent of 65 per cent towards the generation of GDP. We can also 

think of bringing them also under the jurisdiction of this Act to make them eligible for a one-

time annual payment. This is not a recurring thing. This is a one-time payment. I know it is 

a very complex question because of its nature, the various sectors involved, and so on. But 

we have to evolve some suitable mechanism to see to it that they get an yearly payment in 

lieu of bonus, or as bonus itself. 

Sir, finally, I do expect that the Government would finally come up with a comprehensive 

Bill on this issue and while bringing forward a Bill of this nature, we need to consider the 

views of the Central trade unions also and a consensus can be arrived at. 

With these words, I welcome the Bill and appreciate the hon. Minister for having brought 

this Bill. 
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SHRI S. ANBALAGAN (Tamil Nadu): * Hon'ble Deputy Chairman Sir, after many 

months I have got an opportunity to speak in Tamil in this August House and I would like to 

thank you for the opportunity so created by you. 

"The industries are my worship place and the thousands of workers there are my 

worshipable deities" said our able and eminent leader, founder leader of our Dravidian 

Movement and a former Member of this House of the Elders and also the former Chief 

Minister of Tamil Nadu, Dr. C.N. Annadurai fondly called as 'Anna'. 

The founder leader of our All India Anna Dravida Munnetra Kazhagam and the former 

Chief Minister of Tamil Nadu on beloved Dr. MGR came out with his philosophy once 

saying, 

"One is mankind and justice to all shall be one all the working people are the children of 

one mother" 

His principle was to uphold the right of the workers and he held the opinion that workers 

are prime movers of this world. Our revolutionary leader Amma is also one who considers 

the working class to be her own children and brotheren. That is why she had given 

importance to May Day and ensured several social security measures for the working 

class which continue even today. Not only in Tamil Nadu but in the whole of India our 

Puratchi Thalaivi Amma was the only one to ensure effective social security measures like 

insurance to all the workers in both the sectors. 

Now this House is debating on the Budget Payments (Amendment) Bill and I would like 

to extend my support pointing out certain features, possible improvisations and 

suggestions. 

Sixty years have elapsed ever since we have won our freedom. In all these years we 

have increased our agricultural production. I agree. We have made strides in our economic 

growth. I agree. We have increased our industrial units with industrial growth. I do agree. 

We have also increased the number of people in our work force. But have we given a fair 

deal to our work force. Have we helped our workers to have a better standard of living? 

Our answer can only be a big 'NO'. At this juncture this Bill has come before this House. I 

would welcome this move which has come a bit late. Very late but still less like a small feed 

for a big elephant. Had this Bill been moved earlier, our work force might have been greatly 

benefited all these years. We can only take it as better late than never and I still welcome 

this move. 

I would like to point out three aspects. This Bil l seeks to enhance the Bonus entitlement 

income limit. In 1965 the ceiling was Rs. 1000/-. In 1985 it was Rs.2500/- and in 1995 it 

was raised to Rs.3500/- and now it is sought to be increased to Rs. 10000/-. This eligibility 

limit has been increased and we must welcome it. How much we pay is not that important. 

We must make sure that the beneficiaries are more in number, that is more important. 

Only when the deprived and depressed sections of the society get increased buying power, 

it will augur well for our economic growth. Infact the percentage of Bonus must have been 

increased further. 8.33% must have been increased to more than 12% of annual income. 

*English versions of Tamil Speech. 
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This Bill seeks to include in its ambit the construction workers engaged by the Building 

Contractors. At the some time this could have covered all the monthly wage earners. All 

the managerial staff, Supervisors, Clerks and other employees must get invariably these 

benefits. 

I would like to point out that our leader Puratchi Thalaivi Amma established 

Construction Industry Workers' Welfare Board to benefit both the organized and 

unorganized labour. We had lit lamp in their dark lives. Transport workers were also covered 

by a Welfare Fund Scheme so that they also get social security cover. It was for the first 

time in India that the Government of Tamil Nadu headed by our revolutionary leader Amma 

provided for a welfare measure for the workers from the Transport Sector enabling them 

to get monthly benefit in the pattern of monthly pension. 

the benefit of the legislation can be extended only to about 7% of our workers. The 

remaining 93% workers are left to fend for themselves. In 1994 our leader Amma introduced a 

social welfare measure styled as 'Womb to Tomb' extended to all the men and women 

labourers including agricultural workers in the rural areas. Pre-natal care, post-natal care, 

medicare for young mothers, creche for children, primary education, facilities for skills 

training, grant for marriages, rural job opportunities, midday meal for the aged and old 

age pension were all covered in the 'Womb to Tomb' social welfare measure that was 

aimed at the welfare of the rural workforce. Puratchi Thalaivi was the first one in the entire 

world to have introduced Agriculturists Security Scheme during her tenure in 2004. 

When it comes to Government Employees the office staff whether they are office 

superintendent or a clerk there is equal treatment in giving away Bonus but when it comes 

to other employees and labourers there is segregation and discrimination. When it comes 

to gratuity there is uniformity. Bonus must also be paid with a streamlined uniform policy. 

In order to attract investment, Industrial Houses and Corporate bodies project increased 

dividends that too after deducting taxes from the total projects. But the labourers who 

contribute to products and services are not compensated adequately. Labourers are 

deprived of their rightful Bonus and they do not get even right share from the profit 

earnings. 

MR. DEPUTY CHAIRMAN : Please conclude. 

SHRI S. ANBALAGAN: Sir, let me conclude mentioning just two more points and I am 

done. 

Hon'ble Deputy Chairman Sir, there is a need for an inbuilt mechanism by way of 

inserting a clause in this Bill. This is necessary to work out the Bonus Payments in time 

with the price rise index and so on. Government Employees get annual increments accruing 

automatically. Instead of coming to Parliament every time, this Act could have been 

amended with a suitable clause to increase Bonus Payments periodically and automatically. 

Bonus payments will be increasing on its own every year. Why should we have a relook 

every ten years and twenty years like this. If we have a clause inserted, it would be better. 

An evolved method for automatic enhanced payment of Bonus must be in place. Lastly,........  

MR. DEPUTY CHAIRMAN : Please conclude. Your party's time is over. I have given 

more time. 

SHRI S. ANBALAGAN: Sir, I am just concluding. 

MR. DEPUTY CHAIRMAN : You are repeating.... that is the problem. 
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SHRI S. ANBALAGAN: Dialogue on interest rate paid on Employees Provident Fund 

goes on still. We need to know from the Hon'ble Labour Minister about this and also about 

the next Labour Commission to ensure a better deal for the labour class. When are you 

going to set up 7* Labour Commission and when are you going to consider its 

recommendations? 

Now I am speaking in Tamil in this House and you have made arrangements borrowing 

the services of interpretation from the other House. This situation must not be repeated. 

Please ensure that this House gets its own Interpreter. Rajya Sabha must have its own 

Interpreter by the ensuing Budget Session. Very recently you have given advertisement 

for the post of Interpreter. But you have also put a rider that you may terminate their 

services after 2 years. It is because of this condition that there is a delay in recruiting 

Punjabi, Gujarati, Telugu Interpreters. Right candidates are dissuaded by this termination 

threat. 

MR. DEPUTY CHAIRMAN : No. No. that matter belongs.... refers to the Secretariat. 

. SHRI S. ANBALAGAN: Requesting that you may recruit an Interpreter for Rajya Sabha by 

next session, let me conclude. Thank you. 

SHRI D. RAJA (Tamil Nadu): Sir, I support the Bill. 

SHRI SILVIUS CONDPAN (Assam): Sir, while congratulating the hon. Minister, I rise to 

support this Bill. 

MR. DEPUTY CHAIRMAN: You have only two minutes. You asked for it. Like Shri Raja 

you also support the Bill. 

SHRI SILVIUS CONDPAN: I rise to support this Bill because it has come to protect the 

interests of the workmen of the country. The workmen have been very much exploited 

throughout and with this Payment of Bonus (Amendment) Bill, to a large extent, relief will be 

given to the working class. I would like to pinpoint certain things, Sir. The minimum ceiling for 

the payment of bonus should be raised from 8.33 to at- least 10 per cent. The bonus facility 

should be extended to the unorganised sector workers. I will request the Government, the 

Ministry of Labour to make out the details about how to reach the unorganised sector 

workers in order to make the payment of bonus. Sir, while determining the payment of 

bonus every year, the balancesheet prepared by the different industrial houses, the 

Government has to find out a machinery to see whether the balancesheet is really prepared 

showing the profit and loss while deciding to pay the bonus to the working class. The other 

point is this, Sir. i come from the tea industry area. The payment of bonus is even sometimes 

decided to the last ceiling, that is, 8.33 and for that too while paying they say they are badly 

put to loss and they try to split the payment of bonus. For example, this splitting of the 8.33 

bonus is made in two, three, or four instalments. In order to avoid this instalment system of 

paying the bonus by the industry and exploitation of workers, the Act has to provide certain 

compulsions that there shall be no splitting of payment of bonus. Whatever percentage 

has been agreed — 10 per cent or whatever extent it is increased to the maximum — 

while paying the bonus, the bonus payment should not be split while giving it to the 

workers because it does not give any benefit. There should be very strict vigilance every 

year. A direction should go to all the State Governments that they have to oversee ho the 

Niancesheet is seen and prepared. The Government must be vigilant, their Finance 

Department to what extent they are really making profit or they 
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have really made loss. Otherwise, in that case also, there is exploitation. (Time-bell) With 

this submission, Sir, I thank the hon. Labour Minister for bringing forward this Bill for 

payment of Bonus. Thank you. 

SHRI TIRUCHI. SIVA (Tamil Nadu): Sir, I wholeheartedly support the Bill. 

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI 

OSCAR FERNANDES): Sir, I could not make my statement on this Bill at the time of moving 

the Bill. So, if you permit, first, I wish to make the statement necessitating promulgate the 

Ordinance and other points. 

As the hon. Members are aware, the Payment of Bonus Act, 1965, provides for payment 

of bonus to persons employed in certain establishments on the basis of profits or on the 

basis of production or productivity and for matters connected therewith. The Act provides 

for payment of bonus to employees of factories' and other establishments employing 20 or 

more persons, excluding some categories of employees as contained in Section 32 like 

employees of the Life Insurance Corporation, Seamen, dock workers, university employees, 

employees employed through contractors on building operations, etc. 

The eligibility limit and the calculation ceiling were last revised from Rs. 2,500 to Rs. 3,500 per 

month and from Rs. 1,600 to Rs. 2,500 per month respectively, in the year 1995 and made 

effective from 1" April, 1993, first through an Ordinance and then with the amendment to 

the principal Act. At present, the employees employed through contractors on building 

operations are not eligible for bonus as per Clause (vi) of Section 32 of the Payment of 

bonus Act, 1965. 

The Second National Commission on Labour, in its Report, submitted to the Government 

in the year 2002, recommended that the eligibility limit and calculation ceiling should be 

enhanced to Rs. 7,500 and Rs. 3,500 per month, respectively. The workers' unions have 

been demanding the revision of the eligibility limit as well as the calculation ceiling since 

long. The issue was taken up for discussion in the 41" Session of the Indian Labour 

Conference held on the 27* - 28
th
 April, 2007. I am thankful to employees, employers and 

other stakeholders in arriving at a consensus to enhance the eligibility limit from the present 

Rs. 3,500 to Rs. 10,000 per month and calculation ceiling from Rs. 2,500 to Rs. 3,500 per 

month. Further, it was also decided to bring employees employed through contractors on 

building operations within the ambit of the Payment of Bonus Act, 1965. 

Accordingly, after taking the approval of the Cabinet, the Payment of bonus 

(Amendment) Ordinance, 2007 (8 of 2007) was promulgated on 27* October, 2007, as 

both the Houses of Parliament were not in session and the festival season was in progress. 

The Ordinance contained the following amendments: 

Amendment to Clause (13) of Section 2 of the Payment of Bonus Act, 1965, to raise 

the eligibility limit for payment of bonus from the salary or wage of Rs. 3,500 per 

month to Rs. 10.000 per month; 

Amendment to Section 12 of the Payment of bonus Act, 1965, to raise the ceiling for 

calculation purpose from the salary or wage from Rs. 2,500 per month to Rs. 3,500 

per month; 

Deletion of Clause (vi) of Section 32 of the Payment of Bonus Act, 1965, so as to 

cover employees employed through contractors on building operations. 
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In order to ensure that the employees receive the enhanced bonus during the current 

festival season, the amendment, through an Ordinance, was made effective from 1" April, 

2006, as the bonus paid for the year is for 2006-07. 

The Payment of Bonus (Amendment) Bil l ,  2007, was considered and passed by the 

Lok Sabha on 27* November, 2007. 

Sir, hon. Members have spoken on this Bill. Our friend, Mr. Ajay from the BJP has 

raised the issue of promulgation of Ordinance. We do not wish to bring Ordinances. We 

would like to bring legislations in the Parliament. But, since there were requests from all 

sides, labourers and from everywhere, that bonus should be paid on the occasion of 

Deepawali or puja. We could have brought the Bill in this Session, but workers would have 

been deprived of their bonus during the festival season. So, we thought of bringing an 

Ordinance. I think, the Members will bear with us. We really appreciate the spirit that 

everything should be brought before the House. That's why we have brought the Bill before 

the House. 

Sir, Members have also raised the issue of profitability and bringing in a comprehensive 

Bill. We have taken up the matter on a very limited scope. As we are aware, we, in the 

Ministry of Labour, work on a tripartite basis, where we take the workers, management and 

the Government together in arriving at a decision. Even on the issue of ceiling, the Labour 

Commission itself had recommended Rs. 7,500/-. Workers had demanded for a higher 

ceiling, and they demanded Rs. 10,000/-. We took the management into confidence; and, 

despite Labour Commission's recommendation of Rs.7,500/-, with the cooperation of workers 

and management we were able to raise it to Rs. 10,000/- Hon. Member, Chandranji, was 

asking as to how we arrived at Rs. 10,000/- We were able to arrive at Rs. 10,000/- through an 

agreement between the workers and the management and the Government. That is how, 

taking into the cost of living also as one of the measures to decide the ceiling limit, we 

reached at this figure. 

There have been various suggestions that bonus should be linked to profit. If loss is 

there, you carry on by the present law. If there is higher profit, gained by any of the 

institutions, we should be able to give a higher bonus. This is a larger issue. We can 

discuss it in the Labour Conference, and take the managements into confidence, then, 

arrive at some conclusion. And, I don't think, when it is a question of higher profits, the 

managements will back out. If there is logic, possibility is there. We will do our best, from 

the Government, to discuss the matter with both, labour and management. 

Hon. Member, Reddyji, has raised the issue of paying bonus to construction workers on 

a weekly basis. He is justified in asking for this. At present, we are giving bonus to 

construction workers. We have put in thirty days of work under one contractor. We will see 

how it can be evolved. It is not an easy task. Workers work with different contractors for a 

limited number of days. So, it is a very difficult thing, yet we will go into this issue and see 

whether this particular suggestion, given by Reddyji, could also be implemented. 

There are suggestions that a large section of workers, belonging to the unorganised 

section workers, is left out of the Bonus Act. That is why we have brought in the 

Unorganised Sector Workers' Bill, whereby we are giving social security to the workers. Of 

course, it is no substitute for bonus. We will definitely see how we can extend the benefit 

to them.  We will study the matter. 
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Hon. Member, Yadavji, has made a suggestion about nursing homes and schools. We 

will go into that issue whether this could be extended to them. We want to extend it to as 

many institutions as possible, provided we can establish a relationship between the 

management and the workers. What he says is that we can establish a relationship between 

the school management and the teachers. We will go into that. And, we will be able to take 

up these matters. 

Sir, we will go into each and every suggestion that the Members have made. They have 

said that we should bring in a comprehensive Bill on bonus. We will take that into 

consideration after discussing with both, management and the workers. 

1 thank each and every Member, who has participated in this debate. Thank you very 

much.   1 commend... .(Interruptions) 

SHRI TAPAN KUMAR SEN: What about calculation ceiling to extend to the Central 

Government's Railway and Defence employees 

SHRI OSCAR FERNANDES: Sir, this does not come under the purview of the Bonus 

Act. We are covering only the workers in the unorganised sector. The Railways have taken 

up on a different basis. They have also, I think, considered grant of bonus in the Railways. 

They have also. I think, conceded grant of bonus in the Railways. Other sectors are 

covered, and, as per the Finance Minister, these are being looked into. I am sure, the 

concerned Ministry will take...(Interruptions). 

SHRI TAPAN KUMAR SEN: You should follow the same ceiling all along. 

...(Interruptions)... The Payment of Bonus Act ceiling was always followed by the Railways, 

Ports and Defence employees. ..(Interruptions)... Then, why is there departure this time? 

This is the question. 

SHRI OSCAR FERNANDES: Sir, now that the Members have raised the issue, I will 

take up the matter with the concerned Ministry. I am not saying, 'no', to it. I will, definitely, 

take up the matter with the concerned Ministry. Thought it does not fall under the purview of 

the Labour Ministry, I will do that. With these words, I commend that the Bill may be 

passed. 

MR. DEPUTY CHAIRMAN: The question is: 

That the Bill further to amend the Payment of Bonus Act, 1965, as passed by Lok 

Sabha, be taken into consideration. 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the 

Bill. 

Clauses 2 to 5 were added to the Bill. Clause I, the Enacting 

Formula and the Title were added to the Bill. SHRI OSCAR 

FERNANDES: Sir, I move: 'That the Bill be passed.' 'The 

question was put and the motion was adopted.' 


